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12. Provision of terminal lacilities
at Bhubaneswar,

13. Setting up of a new Railway
Duvision in Orissa.

14. Location of a Railwar Serice
Commission for South-Eastein Rail-
way at Bhubaneswar,

15. Etablishment of 1 Railyoy Co-
ordination Directorate at Bhubuanes-
war.

16. Extension of Talanagw -Baraja-
mada passenger service to Barbil in
Keonjhar district of Orissa

17 Carriage ol Passonuwer  and
Commercial Goods Trailic on DBK.
Rly.

18. Opening of Halt Stations at Bo-
langir level crossing on the Bolan-
gir-Sonepur Road on Titilgarh-Sa-
mbalpur Section and at Cherupali;
and provision of stopnagn of Tata
Madrag Express at Loisingha Sta-
tion.

19, Provision of a rail link betwecn
Fhubaneswar and Balangir in Oris-
sa

20. Nomination of thn repicsenta-
tive of the Titilagarh Merchants'
Association on the Zonal Railway
Users' Consultative Comnmittcz for
Scuth-Eastern Railway

21. Construction of oveir-bridga at
Gopalmal between Sambu'pur and
Sambalpur Roag Station in Orissa,

Thege demands are under ddtailed
examination.

Yiguidation of Companies having
Public Deposity under Liquidation

1518. SHRI DALDEV SINGH JAS-
ROTIA: Will the Minister of LAW,
JUSTICE AND COMPAIIY AFFATRS
b~ pleased ta state:

(n) names of companies who ac-
eepted deporits from public and are
mow under liquidation (with official
Hquidatoyy fop-ther wh the amount
of depasits w1 ol date from which they
are under liquidation;
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(b) exact amount «of . pending
claims of small depositors and the
amount actually paid back to the de-
positors;

(c) what specific  measures have
been taken by the Government to
safeguard the interests of small de-
positors; .

(d) whether any action has been
taken hy the Government to punish
such individuals who are responsible
lor swindhing the small depositors,
and

(¢) if no action has been taken by
the previous Government do the new
Government contemplate to come te
the rescuc of small depositors?

THE MINISTER OF LAW, JUSTICF.
AND COMPANY AFIFAIRS SHRI
SHANTI BHUSHAN): (a) ani b).
A statement is laid on the Table of the
House, [Placed in Library, See No
LT-1197/77].

{c) Under Section 58A of the Com-
poaies Acl, 1956 and the rules made
thereunder the non-banking non-
financial companics can accept depw
sifs from the public only to {tbe
limite specified in the said rules. No
deposit can be invited by such a com-
pany unless an advertisement indirat-
ing, inter alia the financial position of
the company, the compositio of Board
oL Directors and the purpoge for
which the money is to ¢ utilised, las
bwen issued.

() ana  (e), Prosecutions are laun-
ched against the non-banking neon-
financial companies and their officers
in defaull [or the contraventions ef
Section 58A of the Comparies Act,
1956 and the rules framed thereunder,
in approoriate cases.

Planning to locate sites for 0il Ex-
ploration

1319. SHRI F. P. GATKWAD: wll
the Minis‘er of PETROLEUM AND
CNEFMICALS AND FERTILIZERS Le
i rsed to state:

(a) whether Government is plan-
ning to locate any more sites for oil
exploration; and





